£ Passep BY THE LEGISLATIVE CouNciL oF INDIA.

(Reccived the assent of the Governor General on the 1st May 1860).

An Act to amend Act XXII of 1855 (for therequlation of Ports -and Port-dues),
and Act VII of 1858 (for the levy of Port-dues at Ports within the Presi-
dency of Fort St.. George.)

WuEREAS it is expedient that Port-dues, fees, and charges, leviable under
Section XLIX of Act XXIIof 1855, if not paid in the Port
in which any such dues, fees, or charges, may under the
sald Act have become due and payable, shall be recoverable in any Port in

Preamble..

such Port-dues, fees, and charges, in any such Port, and that in certain cases
Vessels shall be exempt from such dues, fees, and charges: It is enacted as
follows :—

I. If the Master of any Vessel in respect of which any Port-dues, fees,
Port-dues &c. payable or charges shall be payable under the said Act, shall cause

3;; Sﬂﬁeftgﬁt r;”fgvegﬁféi such Vessel to leave any Port without having discharged

writing the Collector of Customs or other Officer as aforesaid, in any other
Port in British India to which such Vessel may proceed or in which she may’
be, to levy such dues, fees, or charges; and every Collector or other Officer to
whom such requisition shall be directed shall proceed to levy such dues, fees, or
charges in the manner prescribed in Section XLIX of the said Act; and a cer-
tificate purporting to be made and signed by the Collector of Customs or other
Officer as aforesaid of the Port whae the Port-dues, fees, or charges became

L o payable,

British Indiaby the Collector of Customs or other Officer authorized to collect |

Port. such dues, fees, or charges, it shall be lawful for the Col-: -
lector of Customs or other Officer authorized to.collect the same to require in

i
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payable, stating the amount so payable, shall bé sufficient prima facie proof of
such amount in any proceeding under- the said. Secmon, and also (in case the
amount payable is disputed) in any uibsuq.uen kprececdmg under Section LIX
of the said Act.

IL. If the Master of any such Vessel shall evade the payment of any

Ponalty for evading D Ori-dues, fees, or charges payable under the said Act, he
payment of Port-dues, &c. ghall be liable on conviction to a penalty not cexceeding
five times the amount so payable. In any PTCC»@G(],iI]g before a Magistrate for the
adjudication of the said penalty, any such ecertificate as is mentioned in Section 1

| of this Act, stating that the Master has evaded such payment, shall be sufficient
':pm77za facze proof of the cvasion, unless the Master shall show to the satisfaction

~ of the Magistrate that the departure of the Vessel without having dlscharged
,:vvﬂw dues, fees, or charges payable was caused Dby stress of weather or that
i ere W as lawful or reasonable ground for such departure.

TII. This Act shall be read with and taken as a part of the -said Act
o ‘A XXII of 1855, save that any Magistrate having jurisdiction
G?mmmmn oHAk nder the qaid Act in any Port, Rivel or Chzmnel tov&hich

on inany proceeding under this Act.

" IV. Section ITI .of Act VII of 1858 is modified as follows" (thdt is

No Port-due on Vessels 1O say)——

Port mention- o . v
le%avﬁg XX VIL of 1853 Vesels entering any of the Ports in the Schedule to

“within' 48 hows without : . . o v

discharging or taking in th.e sald Act mentioned, and departing from such Ports

cargo. within foriy-eight hours without discharging or taking in

a,ny cargo or passenger therein, shall mot be charged with any Port-due;
8 3

Portdus on _ Vessels and Vessels so entering and departing as aforesaid within

leaving as aforesaid within ~ seve1 days shall be charged with one half iny of the

zeven days,
Port-dues leviable under the said Act.




